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'~-ltitioners dre permitted to jointly 

file their dPPlication. Thus the 1,,~izc. 

A',?plication lal/96 is disposed of. 
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Le"rned c Ounsel f or the pe t it ionerA 

Shri B-w-i,(lishra-II has given me a brief 

background of this case. 1he application 

under 6ection 19 is filed again.,~t the order 

dated 23-11-1995, which is Annexure-4 to 

the petition. " he tw,-) applicants mentioned 

at Sl. No. 2 and 3 in this order are 	 J,~-Jq 

directed to report to Zeputy Construction 

i~ngineer, Bhubaneswar. It is stcited' 

that they have not been relieved so far. 

that they dre workin g ""he applicants state 	 CT 

in the K-hurda Division of 6,L.Railways which 

is a different establishrrent from thcLt of 

construction work and the establisoment 

cadres of both are different. lie cites the 
I letter of Pdillvdy Doard ddted 25.4-Al 988 
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...2 1~27.42'.9( for this puroose. In this connect—ion.. he 

draws my attention to para-13, page 6 

of the application which states that the 

petitioners have submitted representations 

to the authorities on 24-11.1995 and 

14.12.1995 against the proposed transfer 

to Construction Division. These petitions 

have not been disposed 
of . 11L hese petitions 

were addressed to, say the counsel for 

the applicantstc) the Divisiondl Railway 

Manager, ~~,L-RailwaY, kburdd R'Oad, 

Pzespondent No.2. .2hese petitions have not 

been annexed to the Qriginal Application, 

but as an averment h~ls been made, it would 

suffice to t6ke notice. It would meet 

the ends of justice if a direction is given 

to Res ,pondent Nlo.2 to dispose of these 

re orese nt,;~t ion s . 

I accordingly direct Respondent 

N0.2, Livisional Railway MEinager, 

ways, Khurdd Rodd., to dispose of theze 

representations dealing with each and 

every point in the order within d period 

of three weeks from the date of recei-ot L 

of a copy of this' order, and tj'_Il thcLt 

=-f-ai-U(-- uo should be maintained. 
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Thus the petition is disposed 

of Q-t the admission stage itself. 

Hand oVer a copy of the order 

to the petitioner's counsel. 
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